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Shri Rohan Sogani (C.A.)
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gIaTs ! dRIg/ Date of Hearing : 28/09/2022
STV & ARRY / Date of Pronouncement : 03/10/2022

arewr/ ORDER

PER: DR. S. SEETHALAKSHMI, J.M.

This appeal by the assessee is directed against the order of the Learned
Commissioner of Income Tax (Appeals), (NFAC), Delhi [hereinafter referred
to as ‘CIT(A)’] dated 05.09.2022 for the Assessment Year 2012-13.

2. During the course of hearing, it is noted that the 1d AR of the assessee

vide his application dated 28.09.2022 prayed for withdrawal of the appeal for




2 ITA No. 237/JP/2022
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which 1d. DR has not objection. Hence, the Bench allows the assessee to

withdraw the appeal.

In the result, the appeal of the assessee is dismissed as withdrawn.

Order pronounced in the open Court on 03/10/2022.
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